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&7.,12.1989,
Presant 3= Shri V.P.Sharma counself or the auplicant,
Issus notice to the rsspondents to file

their reply returnable on 10,1,1990,

" : ( B.C. MATHUR )
VICE CHAIRMAN

101,90,

Present - Shri V.P.Sharma counsel for the applicant,

shri Jagdish Marain, Assistant Accounts OFFicer
for the rcspondents,

The departmental representative  has stated
that the pension peyment. order has been issued in
favour of the applicant. He has given a Copy of the wame
to theliarned counsel for the gprrlicant,

Learmed counscl Far tho applicant uvanis tg

withdraw the confempst petition, Contompt patition
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